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Factual Report of the Joint Committee constituted by Hon’ble NGT
order dated 28.04.2023 in OA No0.31/2023 (CZ) in the matter of
Dharmendra Singh Gond Vs State of Madhya Pradesh & Ors.

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal was pleased to
pass an order on 28.04.2023 in the original application no. 31/2023in the matter of
Dharmendra Singh Gond Vs State of Madhya Pradesh & Ors. The directions of the

order are as follows:
“Issue raised in this application is illegal mining and blasting without any
permission from the Competent Authority by Respondent no.4.A substantial issue

of environment has been raised.”

We deem it just and proper to call a report on the matter in issue in present
Original Application, from a Joint Committee consisting of:- i. One
representative from Central Pollution Control Board, (M.P.). ii. One
representative from State Pollution Control Board. The Committee is directed
to visit the place and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic
support.The report in the matter be filed by the Committee through email at
ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.

Copy of the order is enclosed at Annexure 1.

In compliance of the Hon’ble NGT order, the following committee members
have been nominated for conducting the field visit and submitting the factual
report by the departments concerned:

1. Mr. Sunil Kumar Meena, Scientist 'D' CPCB, Bhopal
(M.P).(Representative of Regional Directorate, CPCB, Bhopal)

2. Mr. Sanjeev Kumar Mehra. RO, MPPCB, Regional Office, Shahdol,
MP.(Representative of MPPCB and Nodal Officer)

Copy of the nomination letter is enclosed at Annexure 2.
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Applicant was informed to present during time of visit by verbal
conversation through mobile phone. Written intimation letter no. 462 dated
19.05.2023 is also sent to applicant by speed post on priority basic. Copy is
enclosed as Annexure 3

The team comprised of two members had inspected the site on May 23,
2023. Copy of the attendance sheet of joint inspection team is enclosed as
Annexure 4. Photographs related to joint inspection by committee are also

enclosed as Annexure 5. Applicant was present during time of inspection.

A. Overview of Site:-

Bhamraha-2 village is located in Beohari Tehsil of Shahdol District (M.P).
The area is located approx 90 km in North direction of Shahdol district
headquarter place and approx 10 km North of Beohari Tehsil place. The
accessibility of area is by metal road from Shahdol. There is no railway
route available, Beohari is the riearest railway station. The area witness the
subtropical climate with an averaging rainfall of about 700 to 800 mm
annually. The site in question is private land located at Khasra No. 777/2
Rakba 0.542 Ha. belonging to Mr. Nandlal Gond S/o of Mr. Sukhnandan
Gond, Khasra No. 779/2 Rakba 1.104 Ha. belonging to Mr. Nandlal Gond
S/o of Mr. Sukhnandan Gond and Khasra No. 775 Rakba 1.70 Ha.
belonging to Mr. Jaikaran S/o of Mr. Vishesar as per land records of M.P
Govt. Land owner's readily provided their land for mining activities to M/s
SCONS Infrastructure Pvt. Ltd.On the day of field visit mining was
operational through braker machines at geo-location 24.109688°,
81.350148°.

The mining and crushing activity of short period i.e. 24 months is

ongoing for the production of stone gitti forrehabilitation of existing
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StateHighway (SH)and up gradation to 2-lane with paved shoulder of
Rewa-Beohari-Tetka Mod section of State highway-57 of Madhya
Pradeshin EPC (Engineering, Procurement and Construction) mode.
Madhya Pradesh Road Development Corporation Ltd. (MPRDCL),
Bhopal office has issued Letter of Acceptance (LOA) on dated 19.09.2022
to M/s Gawar Construction, Gurgaon, copy of LOA is enclosed as
Annexure 6. Further, M/s Gawar Construction has done a sub-contract
agreement with M/s SCONS Infrastructure Pvt. Ltd., New Delhi on
12.11.2022, copy is enclosed as Annexure 7. Due to bad condition of
Rewa-Beohari SH road, road jams usually happens and to avoid jams,
sometimes alternate route is opted by transportation vehicles and during
one such commute last year a passenger bus fell into the canal resulting in
many casualties. To overcome this problem of road jam and increased
probabilities of accidents, Madhya Pradesh government initiated the

rehabilitation and up-gradation work of this SH-57.

B. Site Observations of the Joint Committee w.r.t.issues raised by the
applicant:-

Issue 1: Regarding illegal blasting, mining and crushing activity

Observations of the Joint Committee:

Details of the permissions/consent are as follows:-

1. Gram Panchayat, Bhamraha-2, Janpad Panchayat Beohari, Distt.-
Shahdol (M.P) during Gram Sabha meeting dated 02.10.2022 has
agreed in favor of M/s SCONS Infrastructure Pvt. Ltd., to carry out
mining, blasting and crushing activity on the site in question. NOC

is issued. Enclosed as Annexure 8.
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2. Collector Office (Mining Section), Shahdol vide ,order dated
06.01.2023 has granted in principle temporary NOC for mining of
stone at Khasra No. 777/2, 779/2 and 775 on effective area 2.943
Ha. (against the 3.346 Ha land) at Bhamraha-2 village in favor of
M/s SCONS Infrastructure Pvt. Ltd., (Prop. Mr. Shiv Kumar
Bansal), Flat No. 251, Suryoday Appt., Dwarka Sector-12, Pocket-
8, New Delhi, for use in construction of Rewa-Beohari-Tetkamod
and Baghwar canal bridge road. Copy of the letter is enclosed as
Annexure 9. The permit is of temporary nature for two years period
for construction of road having annual production capacity 300000
cubic meters.

3. Collector Office (Mining Section), Shahdol letter no. 15 dated
09.01.2023 issued to M/s SCONS Infrastructure Pvt. Ltd. regarding
temporary permission for mining activity for 2 years. Enclosed as
Annexure 10.

4. Directorate of Geology and Mining Regional Office, Rewa, vide
Reg. No. 35 dated 13.01.2023 has approved mining plan. Enclosed
as Annexure 11.

5. Forest Department has issued clearance/NOC wrt distance from
sensitive locations in view point of forestry vide letter no. 6237
dated 08.12.2022. Enclosed reference: Annexure 9.

6. Revenue Department has issued clearance/NOC wrt distance from
sensitive and important establishment/institute in view of public
gathering. Enclosed reference: Annexure 9.

7. M.P. SEIAA (State Environment Impact Assessment Authority),
Bhopal vide ID No. EC23B001MP140093 dated 06.04.2023 has

issued Environmental Clearance to M/s SCONS Infrastructure Pvt.
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Limited. Copy is enclosed as Annexure 12. SEIAA réferred NGT
order in Original Application No. 304 of 2019 for the distance of
mining activity wrt to blasting. A minimum distance of 100m for
non-blasting activity & minimum 200 m for blasting activities.

8 MPPCB has issued Consent to Establish (CTE) to the Project
Proponent i.e. M/s. SCONS Infrastructure Private Limited (Stone
Mines) on 19.05.2023 for Stone Boulder of 132017 M*/annum.
Copy is enclosed as Annexure 13.

9. MPPCB has issued Consent to Establish (CTE) to the Project
Proponent i.e. M/s. SCONS Infrastructure Private Limited (Stone
Crusher) on 23.05.2023 for Stone Gitti of 132017 M3/annum. Copy
is enclosed as Annexure 14.

10. On the date of committee visit i.e. 23.5.2023, the PP has not

obtained Consent to Operate (CTO).

Issue 2: Regarding proximity of vital establishments near site in

question.

Observations of the Joint Committee:

1. As per Forest department Forest Circle North, Shahdol office letter
n0.6237 dated 08.12.2022, there is no national park around 10 km,
no biodiversity area around 10 km and Son-Ghariyal Sanctuary is
situated approx 8 km from site in question. Also forest room no. 32
is 350 m from the mine site.

2. A_s per Tehsildar Office, Tehsil-Beohari, Distt.-Shahdol letter no.
495 dated 28.11.2022, there is no human settlement, water body,

educational institute, hospital, archeological site, national heritage
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within 500 m from the site. There is no interstate bouidary within
10 km circumference.

3. As per Collector Office (Mining Section), Shahdol letter no. 65
dated 27.01.2023 to Member Secretary, SEIAA, Bhopal there is no
pond/canal/dam/village temporary/permanent road within 500 m
circumference of the site. Copy is enclosed as Annexure 15.

As per the field visit, it is observed that, there is no human
settlement, water body, educational institute, hospital, national

heritage within approx 500 m from the site.

Issue 3: Environmental pollution due to blasting, mining and stone
crushing activities.

Observations of the Joint Committee:

There is no human settlement (except 2-3 scattered houses) within 500
meter of the activity site. No waste water is generated from blasting,
mining and stone crushing process and no fossil fuel is used in the
process, hence no harmfu! gaseous emissions takes place. Processing
of ore is not done hence industrial effluent is not generated. It is
mechanical process of size conversion from boulder to gitti.
Management has provided wind breaking wall in 3 direction of crusher
unit (250TPH), water spraying arrangements observed during
inspection and management has also installed mist gun for control of
fugitive dustIn view of size of mining area (i.e. 2.943 Ha),
thisminecomes under small scale category. As mine having lease area

5 hectare or less comes under small scale mine.
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The stone crusherof 250TPH capacity established at (geo-location
24.107630, 81.34568) has following operational units:

S.NO. Unit operation Numbers | Power Total
of units (hp)/each | power
unit | (hp)
1. Conveyor 09 |10 90
2, Screen 01 20 20
3. Primary Crusher 01 200 200
4. ' Secondary 01 200 200
Crusher
Total power capacity |510 HP
(~382KW)

On the day of field visit on 23.05.2023, the crusher was found non-

operational due to hyraulic chain repair issue at secondary crusher.

During the visit about 60000 MT stone gitti was found stored in the

stone crusher unit premises. As informed, the daily average oprational

hours are 15-16 hrs. Further, it was informed that about 30000MT was

dispatched to RMC plant. Considering the above the crusher has

operated minimum for 24 days (15 hrs average operation to process

90000MT stone gitti), that too without valid Consent to Operate.

Actual quantification of the material can be done by the mining

department.

Based on the latest satellite images available for December 2022

onGoogle Earth Pro, it was infered that no mining activity was

initiated during this period.

M@
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| NGT OA 31 of 2023

SCONS INFRASTRUCTURE PVT LTD (Bhamraha-2 stone quarry - Temporary permit) Shahdol (MP) 8§

Issue 4: Loss to agricultural productivity of the farmers of adjacent
lands, due to blasting, mining and crushing activities.

Observations of the Joint Committee:

During the site visit no agricultural crops found standing in nearby
fields. The mining and crushing operation have just started from last
three months. As per letter no. 495 dated 28.11.2022 of Tehsildar
Office, Tehsil-Beohari, Distt.-Shahdol. There is another stone mine of
1.55 ha. area is situated around 250 m from the site in question, which
is mentioned in principle mining consent order of collector office,
shahdol, although no such complain regarding adverse effect to the
nearby agricultural land and environment pollution due to operation of
that mine is received till date to MPPCB office. Committee has seen

few fruit bearing trees nearby viz. Mango, Jamun and vegetable.
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Issue 5: Water body situated at distance of hardly 150 m from the site
in question.

Observations of the Joint Committee:

As per the letter dated 6.1.2023 of Collector Office (Mining Section),
Shahdol, there is no water body around 500 m of the site. However,
there is a small low lying area (GPS location 24.10711,81.34653) at a
distance of 100 to 150 m from the site in question where water storage
tank is created in which rain water get accumulated during rainy
season. As per the information provided by the locals, water from the
so called water body is not used for drinking purpose. On the day of
visit, no water was found in the low lying area during site visit.
Moreover, since no waste water is generated from this mining and
crushing activity, hence possibility of discharge and contamination of
this so called water body does not exist. To curtail the dust fall in this
low-lying area, movable mist gun is installed aong with wind braking

wall of 12-15 ft in 3 sides of the crusher unit.

Issue 6: The area in question is a tribal area.

Observations of the Joint Committee:

All the Khasra's of site in question i.e. Khasra No. 777/2, 779/2 and
775 belongs to people of Gond Tribal community. M/s SCONS
Infrastructure Pvt. Ltd. has done agreement from the land owner's prior
to the commencement of activity, enclosed,as Annexure 16. Matter is
ba,sic;llly related to revenue department. It is not an environment issue.

Collector Office, Shahdol has issued in principle mining lease consent

to M/s SCONS Infrastructure Pvt. Ltd. For mining in Khasra No.
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777/2, 779/2 and 775. As per the agreement the otwnership of

land/property rights are not transferred.

Issue 7: Regarding Power Grid Corporation has raised objection
regarding grant of mining lease over the site in question.
Observations of the Joint Committee:
Power Grid corporation of India Ltd. Rewa Office vide its letter no.
3374 dated 28.12.2022 hes written letter to Collector office (Mining
Section), Shahdol regarding illegal mining activity nearby High
Tension Line. In this letter it is mentioned that as per CEA Regulation
Section-4, Sub Section 65 (2) of Central Electricity Authority
Notification dated 20.09.2010, no blasting activity can be done
without permission of owner (Power Grid corporation) within 300
meter of 650 volt power line, and due to blasting/mining activity
nearby line, possibility of damaging of line and felling of tower exists.
Copy is enclosed as Annexure 17. This issue is linked with structural
safety of electrical line, not with environment.
As per the in principle mining consent order dated 06.01.2023,
Collector Office, Shahdol has taken PGCIL, Rewa objection letter into
account, issued temporary permit for mining activity only in 2.943 ha.
arca out of applied area 3.346 ha..excluding0.43 ha. area due to
restrictive land distance. Issue linked with possibility of damage to
with power grid line has already been amicably resolved by
collt;ctorate, Shahdol as above.
During the field visit, it was observed that mining was being carried
out through hammer machines. However, mining polls were notfound

on the ongoing mining site. To ensure that the mining is being”done in
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the safe distance, re-eraction of the polls is necessary. Further, to
ensure that the blasting activity is not going to hamper the civil
strength of the nearby grid line of Power Grid Corporation, a field visit
in this regard shall be taken by PGCIL, Rewa along with the mining
department to ensure that no risk shall arises wrt the strength of the
power grid. Mining department shall ensure that the mining carried out
in the area stipulated in mining plan. Any mining outside the mining
plan area shall be considered as illegal and attract penalty and

environmental compensation accordingly.

Action Taken by Regional Office, M.P Pollution Control Board,

Shahdol:-

I. ML.P Pollution Control Board, Regional Office Shahdol has issued
notice on dated 27.04.2023 to M/s SCONS Infrastructure Pvt. Ltd.
for obtaining consent for mining and crushing activity under Water
(Prevention & Control of Pollution) Act 1974 and Air (Prevention
& Control of Pollution) Act 1981. Copy is enclosed as Annexure
18.

2. Further, MPPCB, Shaltdol issued Closure Notice U/s 31 'A' of Air
(Prevention & Control of Pollution) Act 1981 on dated 01 .05.2023,
for operating mine and crusher without obtaining consent to
operate. Copy is enclosed as Annexure 19. RO, MPPCB, Shahdol
has also instructed to install/adopt effective pollution control
arrangement.

3. Subsequently Project Proponent (PP) has constructed about 3 meter
high wind breaking wall around crushing section. The PP has also

provided water sprinkler's at specified points within crusher

W: = 7 &
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section viz. primary & secondary crusher, screen, conveyor belt.
PP has also deployed movablemist gun based upon pressurized
water spray system for control of fugitive dust emission in
environment.

4. M/s SCONS Infrastructure Pvt. Ltd. has not obtained C.T.O neither
given satisfactory reply within stipulated time limit, hence closure
order u/s 31 'A' of Air (Prevention & Control of Pollution) Act
1981 is issued on dated 18.05.2023.Copy is enclosed as Annexure
20.

5. Environmental Compensation due to mining operation without
taking necessary permission/consent from the MPPCB is proposed
to Head Office, MPPCB, Bhopal vide letter no. 469 dated
19.05.2023 against the M/s SCONS Infrastructure Pvt. Limited.
Copy is enclosed as Annexure 21.

6. Letter is issued as reminder to mining office, Shahdol by RO,
MPPCB, Shahdol office to not to issue electronic pit pass to mine

not having valid CTO. Copy is enclosed as Annexure 22.
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C. Conclusion:-

[Hon’ble NGT OA No.3172

M/s  SCONS Infrastructure Pvt. Ltd., has obtained in-principle
permission of Collector Office (Mining Section), Shahdol, NOC from
Gram sabha, mining plan approved from dept. of geology and mining,
EC from SEIAA Bhopal and CTE from MPPCB, Shahdol. The PP not
yet obtained the CTO.

No crops found standing in the nearby fields during visit.

Also no demarcated and notified water body is present approx 500 meter
of site. Only small low lying area near mine is observed which seen
totally dried during inspection.

The ownership of the land was not transferred and property rights are not
changed/altered/transferred. For mining activities agreement is done
between tribal land own:r and M/s SCONS Infrastructure Pvt. Ltd.
Collector Office, Shahdol has also issued in-principle mining consent to
M/s SCONS Infrastructure Pvt. Ltd. for same land, clearly mentioning

Khasra number and Rakwa of land belonging to tribal community.
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D. Recommendations:-

{8

EJ!

Project Proponent may be directed to obtain the Consent to Operate
without any further delay and till the CTO is not obtained mining and
crushing operation should not be done.

Power Grid Corporation & Mining department may jointly carry out ficld
visit to examine that the ongoing mining practice in nearby area of the
power grid are in line with the safety to grid or not.

Mining department verify and ensure that the mining is being carried oul
in the as per the approved mining plan boundaries. Any quantity of
mined mineral mined outside the boundary shall attract penalty &
environmental compensation.

The environmental compensation may be imposed for the period of
operation without valid Consént to Operate.

Project Proponent (PP) to ensure the compliance of norms prescribed for
stone crushers related to water sprinkling, plantation, metalled road cte.
Also ensure to operate the mist gun to suppress the fugitive dust.

The mining department shall ensure that issuance of electronic pit pass to
mine should be linked with the permission of consent to operate to curtail

the operation without valid consent.

i \ o
Sl

o S.mgcw 'K";Imar Mechra Sunil Kumar Meena

' RO, MPPCB, Regional Office, - Scientist ‘D'

% Shahdol, (M.P) CPCB, Bhopal (M.P)
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Item No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL

CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing) ,

Original Application No.31/2023ICZ)

Dharmendra Singh Gond Applicant(s)
Versus

State of Madhya Pradesh & Ors.. Respondent(s)

Date of Hearing: 28.04.2023

CORAM: HON’BLE MR. JUSTICE SHEC KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Mr. Rohit Sharma, Adv.
For Respondent|s}: None
ORDER

. Issue raised in this application is illegal mining and blasting without
any permission from the Competent Authority by Respondent ne.4.
. A substantial issue of environment has been raised.

Issue notice to the respondents, returnable within four weeks.
Respondents are directed to submit their reply within six weeks through E-
filing portal, preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF.

. Applicant is directed to take necessary steps for service to the respondents
by both ways and also on available email.
. We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

i. One representative from Central Pollution Control Board,
(M.P).

ii. One representative from State Pollution Control Board



6. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be‘ the nodal
agency for coordination and logistic support.

7. Applicant is directed to supply the copy of the application and relevant
documents to the Committee and Respondent(s} within a week and after
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the application have been served upon the Committee
and respondent(s).

8. The report in the matter be filed by the Committee through email at

ngiczbbho-mplgov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF,

List it on 11th July, 2023.

Sheo Kumar Singh, JM

Dr. Arun Kumar Verma, EM

28t April, 2023
0.A No. 31/2023(C2)
PU
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AV EXORE-H

Joint Inspection Team Visitin NGT Case No. 31/2023

Attendance Sheet :-

Date of Inspection:- 23.05.2022

Sono, - Name of Member

| Mr.  Sunil  Rumar
éhdeena

Degination

Serentist LY

Department Signature

CPCB. Bhopal

¥ Mr. Sanjeev Kumar

Mehra

Regional
Officer

. -

MPPCB, Shahdol




AN EXRE S

s5haki; Shahdol, a84774, MP, .lndia. .
Lat 24°6'34 82'N, Long 81°21'0.4186"E

05/23/202303:57 PM GMT305:30

hdol, 4B47 74,
18N, Long 8% OAIBIE

No habitation and sensitive places around mine area exits

Y



o ari, Shahdol, 484774, MP, India
6'29.9495"N, Long 81°20'53.402
D23 04:24.PM GMT+05:30 ...

Petitioner Shri Dharmendra Gond is heard during joint visit



: : =1
Shahdol, MP, India
Buohari, Shahdol, 484774, MP
Lat 2a'6'29.0 M, Long 81

‘Beohari, Shahdci 484774 MP, India
‘Lat 24°6'29.0425"N, Long 81°20'52.1910'E
5/23/2023 04-37 PM GMT +05:30

Construction of wind breaking barrier of more than 03 meter height around crushing area

&



Lat 24°6'23.5660"N, Long _.
05 /232023 05:04 PM GMT+05:30

Fruit bearing trees and vegetables are seen developed around crusher area

@



Lat 24 6:25 179'3"N Lo'ng 81°20'a8. 228 e
05/23/2023 04:44 PM GMT+05:30




Joint committee is seen listening people



Shahdol, MP,India

Beohari, Shahdol, 484774, MP, India

Lat 24°6'31.2657"N, Long 81°20'50.2612"E
05/23/2023 05:25 PM GMT+05:30

. R s

, ABAT T4, MP, India 5
"N, Long 81°20'50.2891°E

Water sprinkling is seen being done in roads used for movement of heavy vehicles engaged in
transportation of stone boulders and crushed gitti

ED



Air pollution control arrangements (wind breaking wall, covering of screen section and covering of
conveyors) ;

‘
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(M.P. State Highway Authority
(Govt. of M.P. Undertaking) P
43-A, Arera Hills, Bhopal-462011
@ : 0755-2597290 / 2765205 Fax : 0755-2572643, Website : mprdc.gov.in
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-

ef

-

/ g%") j
CIN:U45203MP20045GC016758 ! s

Dated: .[9. /09/2022

- M/s Gawar Construction
SP-01, JMD Galleries Sector-48
Sohna Road, Gurgaon-122001
Mob No.-9311751000
Email Id: pkalra@gawar.in

Sub: Letter of Acceptance for the work “Rehabilitation and up-gradation to 2-Lane
with paved shoulder of Rewa-Beohari-Tetka Mod Section of SH-57 (From Ch.0.00
to 18.55 Km, Construction of Baghwar Canal Bridge from Ch. 32.60 te 33.00 Km.
and Ch.40.45 to 111.50 Km, Design length 90.00 Km.)” in the state of Madhya
Pradesh on EPC Mode. (Tender [D: 2022_MPRDC 206737_1).

Ref: -
1. NIT No. 3560/567/MPRDC/Procw/2022 dated: 24.05.2022
2. Your bid for the subject work dated 27.06.2022

Dear Sir (s),

This is to notify you that your Bid dated 27.06.2022 for the Rehabilitation and up-
gradation to 2-Lane with paved shoulder of Rewa-Beohari-Tetka Mod Section of SH-57
(From Ch.0.00 to 18.55 Km, Construction of Baghwar Canal Bridge from Ch. 32.60 to 33.00
Km. and Ch.40.45 to 111.50 Km, Design length 90.00 Km.) in the state of Madhya Pradesh
on EPC Mode at your quoted bid price amounting to R, 289,01,11,111/- (Rupees Two
Hundred Eighﬁy Nine Crore One Lakh Eleven Thousand One Hundred Eleven only) has
been determined to be lowest evaluated bid and is substantially responsive and has been

accepted.

1. You are requested to return a duplicate of the LOA as an acknowledgement and sign the

Contract Agreement within the period prescribed in the RFP,

2. You are also requested to furnish Performance Security for an amount of Rs,

14,45,05,560/- (Rupees Fourteen Crore Forty Five Lakh Five Thousand Five Hundred .

Sixty Only) and Additional Perforraance Security for an amount of Rs. 5,70,38,000/-
(Rupees Five Crore Seventy Lakh Thirty Eight Thousand Oniy) as per Clause 2.21 of the
RFP within 30 (thirty) days of receipt of this Letter of Acceptance (LOA). In case of

delay in submission of Performance Security and Additional Perfor ance Security, if

LS D 2
# & , Lanlngalt ¥ T



any, you may seek extension of time for a period not exceeding 60 (Sixty) days in

accordance with Clause 2.21 of RFP.

3. In case of failure of submission of Performance Security, Additional Performance
Security and Security against Damages (if any) within the additional 60 (Sixty) days time
period, the award shall be deemed to be cancelled and Bid security shall be encashed by
the Authority as per Clause 2.21 of the RFP.

Yours Faithfully
ey e
DY A
(Gopal Singh) °
Chief Engineer (Procu.)
Ph no-0755-2597216
Email ID- procu-mprde@mp.gov.in
MO: sisasvisvenss 156TIMPRDC/Procu/2022 Dated; ......./09/2022
Copy to:
1. PA to MD, MPRDC for information.
2. Chief Engineer(BOT), MPRDC, Bhopal for information and further necessary action
please.
3. General Manager (Finance), MPRDC, Bhopal for information.
4. Divisional Manager, MPRDC, Rewa for information.
A
\.LJL—-

Chief Engineer (Procu.)
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Princigal Employer tion Ltd. (MPRDC)

Mame of work Rehabilitation and up-gradation to 2-
shoulder of Rewa-Beohari-Te
i yn Ch.0.00 to 18.55 Km,
{imﬁwﬁnﬁﬁ of Bachwar Canal Bridge from Ch.
32.60 to 33.00 Km. and Ch.4045 o 111.50 Km,
Design length 90.00 Km.) in the of Madbya

Pradesh on EPC Maode.

i

value of work Sub-Contract Rs. 141.50 Crore excluding GST

This sub contract agreement is entered in Gurgaon on this 12 of November, 2022
between the following.

Ga W [ ol
SF-01, D Gﬁ% eria, Sector-48
Sohna Road, Gurgaon, Haryana -~ 122001

Main Contractor

M/s S{:{m& Infrastructure Pvt, Ltd,
ié”é? No-251, Suryoedaya Appt,
E)wmé-;;i See-12. Pocket-8,
New Delhi- L 18078

Sub-Contractor
PARTY-B

g Rehabilitation and up-gradation to 2-
Lane W%iﬁ’ﬁ paved shoulder of Rewa-Beohari-Tetka
Mod Section of SH-57 (From Ch.0.00 to 18.55 Km,
Construction of Baghwar Canal Bridge from Ch
2.60 to 33.00 Km. and Qh,n@ﬁ@@s to 1115@ Kmr

Nature of work allotted

Whereas the above work was allotied to Gawar L&ﬁ'&i@’ﬂt‘ﬁ%@ﬁ Limltéfﬁ
{hereinafter r@?ﬁrrﬁci as “Main Contractor”) by ¢
Corporation Ltd, (MPRE

ForSenps infeasrrucmee Per Lid,

Shi%mg%w Bassal

R&g{! Office - 278 € 7, Misar -

Ph.: (016623 246117, 250361, Fax | {(01662) 248885

125005 (Haryana)

D)
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VILLAGE -BHAMRAHA-2, TEHS%L%E@HAR%
S DISTRICT - SHAHDOL. (M.P.)
SEE i«?‘%SRﬁ& NO. 775, 77712 & 77912 AREA: 2.943 Ha. (Pvt. Lana)

Prepared Under Rule Sub- Section 42 Of Madhya Pradesh
Miner Mineral Rule 1996, Amendment Rule, 2013
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DEDVITTT DED VR A DA AR
i Eu\ii\_lh] i rm‘}t.-, g4l f ’L Lj i\\l gdy PN T

ﬁv\/vﬁxuqs \\
l |




WUoe e w ow b ow e

KL

il

L8

5

T W

]

Content's ‘
Chapters P
1 E?enerafn .................. e e B I S S ;
2 Location And Accessibiliy BT
BT Clbiogu and Bl - B '
4 Mining T10-14 I!
T8 Mine Dravage : = |
6 | Stacking of mineral reject and disposal of waste | 16 _i
7 | Provision for separate stacking of surface soil Excauated“—; 17-18
Jrom mining operation and its utility |
5;-_' 8 II Use of Mineral lh_ 19
) Other Il. 20
| : !
'l_ 10 ; Mineral processing/ beneficiation : 21 J'
F 11 |' Any other matter which is directed to include in mining ' 22 !"
] plan |I
|j 12 Environment Management Flan - ) 2-3.:39 ;
-jm 13 ?Progreséiue mine closure plan :[ 20 JiE
‘ Consent from fhe applicant ' | 21 !r




CHAPTER -1
1.0 GENERAL

‘i . Name of A;pp!ifcém

i

“TM/s Scons | infrastructure Pvt. Ltd.

i Address Prop. Shri Shiv Kumar Bansal, R/0 Flat No-
| i 251, Suryoday Apptl Dwarka Sector-12, |

Pocket-8, New Delhi-110078

i | Phone '
?i‘? | Status of Applicant Individual T T
v Mineralls}, which | Stone is occurring in the area and applican

| occurring in the area | intends to mine same.

‘ and which the

|; applicant intends to

| mine _
Vi | Temporary Permit | 02 year (24 Month] or completion of work .
Period :
vii | Plan period 02 year (24 Month} or completion of work]

[viii | Category of mine B’
1.1 NAME OF RQP PREPARING MINING PLAN

!] i el Name Pushpendra Kumar Ti.wari
i | Address Village Lohi Post Lohi rewa mp '_
- .
:‘ iii | Phone ' 09424933558 !
i v jl £.mail ceopushpendra@rediffmail.com '
| vi Regisiratimn Nao. RQP/DGMMP/30/2013

1.2 NAME OF PROSPECTING AGENCY: NA.

1.4 REFERENCE NO. AND DATE OF CONCENT LETTER

( IN PRINCIPAL) FROM THE STATE GOVERNMENT

State quérnment order NO»W‘/, G /2023706, Shahdol, Dated

06/01/2023 (see annexure no. 1)

i i

PREPARED BY: PUSHPENDRA KUMAR TIWARD, HOMIGMMMI0013

{:)' b’.‘: v N-% €L”.,,_.




CHAPTER.13
IVE MiNg CLOSURE PLAN

& PROGREgg
' ?his te
Mporary Permit of Stone and PMCP not required.

i

(1) Plan¢ .
ation: About 500 plantations are proposed for the PMCP period the

Cosg e
tfor Maintaining the Plantation ig g4 [oliows:

Cost: Rs.10000.00 & Care and maintenance: g 240000.00
(1) Parapet:

Not proposed.

(iv] Bund/Garland:

Not proposed

(v} Retaining/Toe wall:

Not proposed

(vi] Settling Tank:

Not proposed

(vii)Miscellaneous: It will be around Rs.100000.00

Al e —

Pro L rera— | Cost in Rs.
| Reclam_atlon/ Rehabilitation 0000.00 '
Plantation 250000.00 |
Parapet -

Bund/Garland h

Toe wall -

Settling Tank s
Miscellaneous ——— W L
Total ——— 185000000 ]
(viil) FINANCIAL ASSURANCE
This temporary permit of stene and FA net required.
13.09 CERTIFICATE, Zefor annexure no. 1V

P Tiwe,

PLACE: REWA ‘ PUSHPENDRA KUMAR TIWARI

| 2023
DATE: 09/01/202 RQP/DGMMP/ 30/2013

SHPENDRA KUMAR TIWARI, ROPDGMMP 3072013
PREPARED BY PUSHPENDRA K




CON
SENT FROM THE APPLICANT

'

i hei‘e "
by accept all content given i ;
PErson may be deemed to h N in this Mining Plan by the recognized
ave been made with my knowledge and consent

and shall be
acceptab 5
ptable to me and binding on me in all respect, “understood

the cont ini
ents Of the Mlnlng la_l']. and ag €t 10 1mple
P 1 t ment”.

For
(Scons Infrastructure Pvt. Ltd.)

Applicant

Y

siLy
e
r

........ e i e _._,_.—.....,_,___——-——-'w._"'“’_
n Yy PUSHPENDRA KUMAR TIWARD, RQPDGMMP02013

PREPAR]



ENVIRONMENTAL

CLEARANCE

e ——

PARIVESH

{Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub 3

AANE Y URE - | ZL’/'F'"Q?)

Government of India
Ministry of Environment, Forest and Climata Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MADHYA PRADESH)

The -1
SCONS INFRASTRUCTURE PRIVATE LIMITED

Flate no. 251, Suryoda Apariment Dwarka Sector-12, Pocket 08, Dwarka
New Delhi -11007 :

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EiA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/MP/MIN/415708/2023 dated 04 Feb 2023. The particulars of the envi ronmental
clearance granted to the project are as below, - ;

1. EC ldentifieation No. - EC23B001MP1 40093

2. File No. | < 0675/2023

3.  Project Type - 80y .'_Newl z

4. Category n v,

5. ProjecActivity including ~ ~ . “1(a) Mining of mirierals

Schadule No. : = - .

6. Name of Project M Bhamraha-2 Stone Quarry ( Temporary
- Permit)”

7.  Name of Company/Organization - Lsf\aIQFE[SJ INFRASTRUCTURE PRIVATE

!

8. Location of Project MADHYA PRADESH
8. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards,

2-3igned)
Shri,Mujeebur Rehman Khan
Date: 08/04/2023 Member Secretary
SEIAA - (MADHYA PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

@

EC Identification No. - EC23B001MP 140093 File No. - 9675/2023 Date of Issye EG - (06/04/2023 Page 1 of 10
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B S

Tfl.,
Mi/s. Seone Tafrastructyes Private Limited (Stone Mines)
Village-Bhamraha-2, Tehsii-Bechari,
Dist : Shahdol,

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 and under
section 21 of the Air (Prevention & Control of Pollution) Act,198]

Ref: 1. Your Application Consent to Establish Receipt No. 1275391 Dt. 17/05/2023 and last communication received on
Dt 17/05/2023 :
2. Environmental clearance issued by SEIAA,Bhopal(M.P, ) hy File 1o 9675/2023 dated (6 (04.2023.

' thout prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act.1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said
Acts in any way, this is to inform you that this Board grants Consent to Esrablish for setting up of an industrial plant/activities at
Village-Bhamraha2, Tehsil-Beohari. District- Shahdol , . Phone N§. 9599333735

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra no I8, 77112, 779/2, Rakwa 2.943 Hec.. Village-Bhamraha-2, Tehsil-Beohari, Dist : Shahdel,
Contact No. 9599333735

b, Mining area: 2.943 Hec.
¢. Product & Proeduction Capacity:
G Product S 7
Stune Boulder L32017.000 M T3

(Une lakh thirty two Thousand seventeen cubic
meter per year only)

Note-
! PP shall deploy mist gan mounted on mobile tanker based upon pressurized water spray system for
Foitive dust pollution control,
P Blasting activities shall not be done within stipulated distance of 300 m frem high voltage passing
power grid line around mining area.
3. After completion of mining, PP shall level the mine out area by filling/leveling by waste material ily

ash from TPPs as per fly ash management rules 2021.

The consent (for operation) as required shall be granted to your industy after fultillment of all the conditions mentioned above,
For this purpose you shall have 1o make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without oblaining consent for uperation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

i

Enclosures:-
* Conditions under Water Acl
* Conditions under Air Act . : M
f General conditions ; .

O e Signature I\I_Q/LV rified N
- s 7 Mining Officer, (Mining Sdoigitsll ¢ Gigowed pfice, Shahdol Dist. Shahdol (M.P.) [or in :
st = S.K,I'\*’!EHRA,S.., s e
Data: 19/06/2033 09:27-67 M SANYEEY IKUMAR MTHA

{Organic Autheadication on AADHAR from UDAT Servar) * Regivuat Oy
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CONDITIONS PERTAINING TO WATER [PREVENTION & CONTROL OF POLLUTIOM ACT 1974 ;-
I. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.010 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.010 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment System as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

v

PH Between 55-9.0 DS © Notexceed 2100 mg/
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mgfl.
BOD 3 Days 270C Not exceed 30 mg/l.

cop Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of disch arge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the sams properly to achieve following standards-

pH Between 5.5-90
Suspended Solids Not exceed 100 mgfl.
BOD 3 Days 270C Not exceed 30 mg/l,
COD Not excesd 250 mg/l.
Qil and grease Not excead 10 mgh.
' Sr | Waier Code (Qty in klpd - Kilo Lir per Day)| WC+ 0.040 IWWG : 0.026 Water Source . - | Remark ;

0.000 { 0000 | Borewell

11 Plantation / Horticulture

4. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industryfunit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements,

3. Any change in production capacity. process. raw material used ete, and for uny enhancement of the above prior
' mermission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
~wonsent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

*. 6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored disch arge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the meonitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

i1i. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

8. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintin online records of all information resulting tfrom monitoring activitics by this
Consent.

ii. The applicant shall record for each measurement of sam ples tiken pursuant to the requirements of this Consent as )
follows: '

{1) The date, exact place and nme of sampling
(i) The dates on which analysis were performed g
(iii)Who performed the anal ysis?
Consent No:CTE-112950 ' @
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NMLE. Pollution Controp Beacd - Shahda!
sudhar Road,
Gortara, Pin-454007
Shahda
. Fele : 07652-231938
(iv)The analytical techniques or methods used and
(viThe result of all required analysig
HiLIF the applicant monitors any Pollutant more Frequuently as js by this Consent he shell include the results of such
monitoring in the caleulation and reporting of values required in the disch arge monitoring reports which ‘may be preseribed
by the Board. Such increased frequency shall be indicated on the Dischar ge Monitoring Report Form.
1v. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitering instrumeniation,
The pericd of retention shall be extended duning the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

9. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shal] be summarized and reported by submittin ¢ a Discharge Monitoring
report on line to the Board,

10. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
[ ©natural water course, Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
e applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses,

. Limitation of visible f] oating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

12. Disposal of Collected Solid waste/sludge- :

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016, And/other Solids Studges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any g'}o![u{am fram such materials from chiering any such water An y live figh,
Shall fish or other animal collected or lrapped as a result of intake waler sereening or lreatment may be returned o eaters i
body habitar,

13. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent,

14. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :
:,D'vh ere unavoidable to prevent loss of life or severe property damage, or . .
£ Where excessive storm drainage or run off would damage any faciljties necessary for compliance with the terms and i
conditions of this Consent, The applicant shall immediately notify the consent issuing authorities in writing of each such
" diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.
15, Industry/Institwie/mine management shall submit the information online through XGN in reference 1o compliance of
consent conditions.

!
lonsent Sl R o] 13984 : @ :
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I. The applicant shall provide comprehensive air pollution con
submitted to the Board with reference to generation of emission

achieve the level of pollutants to the fol lowing standards:-

2. Ambi=nt uir quality at the bound

on quarterly basis: The

Ambien; ai

16/11/09. Some of the parameters are as followy:
a. Particulate Matter (less than 10 micron) - 100 ug/m? (PM10 pe/m3 24 s, basis)

b. Particulate Matter (less than 2.5
¢. Suiphur Dioxide [802] (24 1

d. Nitrogen Oxides [NOx] (24
e. Carbon Monoxide [CO] (8 hrs, Basis) - 2000 Hg/ms3

3 The industry shall take
1" :mises less than 75 dB(

*. All other fugitive emi

‘hade airtight to avoid the publ

5. All the internal roads
transportation and intern
elc.

Additiona

L. PP shall not start minine activity without exestuation of lease agreement and sh
= L=

ssion sourc

shall be made pucea to contro|

al moveme

rs. Basis) - 80 pg/m?

ary of the industry/unit premises shall be monitored and reporied to the Board regu
T quality norms are prescribed in MOoEF gazetie notification ne, GSR/B26(E), dated:

MLE. Poliation Contry

Board - Shahdpl

Budhar Road,

Tele : 07552-231938

LUTION) ACT 1981 :.

tral system con sisting of control equipments as per the proposal

and same shall be operated & maintained contin uously so as tp

larly

micron) - 60 gg/m® (PM2.5 Hg/m* 24 hrs, basis)
s, Basis) - 80 pg/m3

adequate measures for control of noise level generated from industrial activities within the
A) during day time and 70 dB(A) during night time.

es such as leakages, Seepages. spillages etc shall be ensured to be plugged or sealed or

ic nuisance.

2 The average depth of the pit shall not excead as per mining plane,

3 Mine management shall maintain a 7.5 meter board strip as butfer zone within the lease are
transport the material in oo
take preventive meusures fi
foot of dumps to arrest si]

4 Mine management sha

3 Mine management shall
trenches/garland drains ar

6 Top soil/solid waste sh
and rehabilitation of min

7 Project proponent shall ensure appropri
. & Controlled blasting techniques
b Mine management shall comply

Il

all be stacke
ed our area,

967512023 dated 06.04.2023

10. Mine management shall

= L1. Mine management fencin @ sha

as and when required shall

do the mining activity as per the

d properly with proper slop and

the fugitive emissions of particulate matter generated due t
nts. Good housekeeping practices shall be adopted 10 avoid Je

akages, seepages, spillages

all submita copy of the Sane to the board immediately,

aall along the M1, boundary,

vered vehicle and transportation shall not be carned out through forest area,
br pretection and control of soil erosion, Mine management shull cons truct
t from being carried to water bodies.

adequate safequards and shall be utilized for backfillin € for reclamation

ate arrangement for shelter and drinkin g waler for the mine workeys,
be carried out in the day time only.

with the conditions &given in Environmental clearance given by SEIAA Bhopal(M.P.) by File no

11 be done around mine arey,

approved mining plan.

Consent No: UV E-112980 v @

“ertificate peneraicd fram Xgmpaic
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_ifestyle for iaad T i,
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e Gortara, Pin.484001
T

Tele : §7632-231938

GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Bouard,

b. Lo enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent. '

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent; or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

( + "he issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or

~=gulations.
o

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date,

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

3. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of eriminal penalties as provided undgr the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

() Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
P (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.
10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
~ecessary action will be initiated against tie industry.

.

For and on behalf of
M.P. Pollution Control Board

S A
» - "

)
( “\//

<. . “ ' SANYEEV KUMAR MEHRA
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

¢ TPAV # 655ATDXUSS
Consent No:CTE-112980 ' @

ol » T e o el
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/% Q&% g_é?g @an:&;emi Ordes M.P. Pollution Control Board - Shahdel
k- ‘;:?Z»/ Lifestyle for o ) T Budhar Road,
: PR Gortara, Pin-484001
Shuahdal
Tele : 67652-231938
RED-SMALL ' CTE-Fresh CONSENT NQ: »** PCB ID: 1548356
(E6 138 23/05/3023 Consent No:CTE-112848

Chutyvvard Nosl& 38 2305 ;
NO: ) MPPCB/SDL Dited: 19/05/2023

To,
M/s. Scons Infrastructure Private Limited (Stone Crusher)

Village- Bhamraha-2, Tehsil-Beohari,
Dist : Shahdol,

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 and under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981

Ref: Your application Consent to Establish A Receipt No. 1275495 Dt. 19/05/2023 and last communication received on
Dt.159/05/2023

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 and
ander section 21 of the Alr (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the said
Acts in any way. this is to inform you that this Board grants Consent to Establish for setting up of un industrial plant/activities at
Village- Bhamraha-2, Tehsil-Beohari. District- Shahdol . . Phone No, 9549333735

SUBJECT TQ THE FOLLOWING CONDITIONS :-

. Location:  Khasra no 860/1/1/1, 800/1/1/2 Rakwa 1.214 Hec., Village- Bhumraha-2, Tehsil-Beohari, Dist : Shahdol
Contact No. 9599333735

b. The capital investment in lakhs: Rs. 350

¢. Product & Production Capacity:

! Product 3 Oty / year !
; Stone Gitti | 132017000 MT3 R
! | (One lakh thirty two Thousand seventeen cubic meter per vear |
I only)
. i |
Note-

I Industry shall obtain permission of Bhandaran from mining department.

2. Industry shall provide modernized stationary canon gun/trolley mounted canon gun at least one on each
tirection apart from stationery sprinklers. -

3. Industry shall cover its jaw crusher from two sides in view of minimizing fugitive dust emission.

The consent (for operation) as required shall be granted to your industry alter fulfiliment of all the conditions mentioned above. For
this purpose you shall have to make an application (o this Board in the prescribed proforma ut least two months before the expected
date of commissioning of your industry. The applicant shall not operate the unit without oblaining consent for operation from the
Board and shall not bring in te use any out let for the discharge of effluent and £USCOLS emssion.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

CC to:- ;
1. Manager District Industries center Shahdol Dist. Shahdol (M.P.) for information. e
R eI
; Signature N}v rified ' \<
Digitally Sigred pf :
S.K.IMEHRA,S-£. i e

4 e s s Date: 23/05/2023 11:21-07 AM SANYEEY KUMAR MicHRA

(Organic Authentication on AADHAR from UIDAT Server) . Regional Officer

TPAVEGDTTIYTTIR4
(&9

Wiy "TPAVT Njnber, Page: 1 /5
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B Qg MLE. Pollution Control Board - Shal o
e o Consent Order _ MLP. Pollution Control Board - Shahdol
: ‘&%;/ %gxmég o : Budhar Roead,

.%'?ri' 7 Envircnment

Gortara, Pin-484001
Shahdol
Tele : 67652-231938

CONDITIOGNS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

I. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.010 Kl/day, and the daily quantity of sewage
atout fall of the unit shall not exceed 0.010 KL/day

2. Trade EMuent Treatment:-
The applicant shall provide comprehensive effluent reatment svstem us per the proposal submitted to the Board and
maintuin the same properly to achieve following standards-

pH Between 5590 TRS N exceed 2100 mgdl
Suspended Solids Not excead LO0D mg/l. Chlordes " Notexceed 1008 mgl,
BOD 3 Days 270C Not exceed 30 ma/l.

cop Not exceed 250 mgdl.

Cil and grease Not exceed 10 mg/l.

For other parameters general standards of discharse as notified under EP Act 1986 shall be applicable,

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 35-90
Suspended Solids Not exceed 100 mg/l,
BOD 3 Days 270C Nut exceel 3 omgll
CoD . Not exveed 250 mg/l,
Oil and grease Notexceed 10 mwd

"ater Code (Q_’L_)j_i_!_l_k_l_p& -_@0 Ltrpl,r Dd\}_ WC:0.040 WWG:0.020  Water _Som-gé_' _
hers ..... G000 oo Borewell

__Re mark

4. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall alse monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

5. Any change in production capacity, process, raw material used etc, and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All reatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. Compiliation of Monitoring duta-

L. Samples and measurements taken to meet the monitoring requirenients specified ubove shall be representitive of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants. all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where It is not specified the guidelines as per standard methods lor the examination of Water and Waste latest edition of
the American Public Health Association. New York U.S. A, shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

8. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent,
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows: :
(i) The date, exact place and time of sampling
. (it) The dates on which analysis were performed

(1iYWho performed the analysis?
otrsent Nocl TE o 2uss W @
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(iv)The analytical techniques or methods used and
(v)The result of all required analysis
iil. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the caleulation and reporting of values required in the discharge monitoring reparts which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form,
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumeniation ane original strip chart regarding continuous menitoring instrumentation.
The period of retention shall be extended during the course al uny wicesolvedl Hugation regarding the discharge of
pellutants by the applicant or when requested by Central or State Board or the court.

Y. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Dischurge Monitoring
report on line to the Board.

10. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
(10 natural water course., Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

1. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam,

12. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorivation issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges. dirt, silt or other pollutant separaled from or resulting from treitment shall be
disposed of in such a manner as to prevent any pollwant from such mutenials from entering any such water Any live (ish,
Shall fish or other animal collected or trapped as a result of intake waler screening or treatment may be returned 1o caters
body habital,

1 3. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that ihe apphicant has installed or provided for an alternative
electric power source sufficient 1o aperate all lacilitiex wilized by the applicant 1o maintain compliance with the terms und
conditions of the Consent.

14. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

1. where unavoidable to prevent loss of life or severe property damage. or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the termis and
conditions of this Consent, The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specitied above for reporting non-compliance.

15. Industry/Institute/mine management shall submit the nformation online through XGN in reference to compliance of
consent conditions,

Consent Na: T E-112088 '
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :.

I. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shal] be operated & maintained contin uously so as to
achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on guarterly basis: The Ambient air quality norms are preseribed in MoEF gazette notification no, GSR/826(E). dated:
16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron | - 100 eI PN e hmd 24 hirs s
. Particulate Matter (less than 2.5 micron) - 60 pe/m? (PMIS pdnrt 24 hes, busis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 po/m3
- Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?
e. Carbon Monoxide [CO] (8 hrs, Basis) - 2000 pg/m?

{2

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. All other fugitive emission sources such as leakages, seepages. spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public huisance.

5. All the internal roads shall be made pucea to control the fugitive emissions of particulate matter generated due 1o
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

1. Indusury shall have o implement the following pollution control measures us prescribed by EPA Notification GSR 742 dr 30-08-90
(a) Dust containment cum suppression system including water spraying system for - the equipment or univAlr pollution control devices
should be installed before commissioning of unit,

(b) Construction of wind breaking walls of 15 fil height around the sione crusher.

(¢1 Construction of chutes along with conveyor belt for containment ol dust,

(i) Consteuction of the meraled road with in the premises,

fe) Regular cleaning and weting of the ground with in the premises

(f) Growing of the green belt along the periphery

2. The industry should install dust suppression system/water spraying system at all source of dust generation and along boundary wall for
eifective dust suppression in the premises.

3. The suspended particulate rmatrer contribution value at a distance of 10 meters from the unit should be less than 600 ug /3 (Six hundred
microgram per cubic meter),

Consent NoyCTE-112988 @
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GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc (o perform the functions of the
Board,

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times Lo any records required to be kept under the terms and con ditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monttoring method required in this Consent: or,

€. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation ix transterable in nature. in cuse of any change in awnership / managerient, the new owner /

rariner / dirvectors / proprietor shall immediately apply for the consent with new requisite information.
b ) | |

4. The issuance of this Consent does not convey any praperty rights in either real or personal property or anv exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central. State or local taws or
regulations.

3. This consent is granted in respect of Water pollution control Act 1974 or Alr Pollution Control act, 198] or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundury movement) Rules 2016 only and does
ot relate to any other Department/Agencies. License required from other Department/A gencies have to be obtained by the
unit separately and.have to comply separately as per thers Act / Rulés,

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/auth ortsation

8. Knowingly making any false staternent for obtaining consent or compliance of consen: conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Waier Act or section 38 (g) ol the Air Act,

9. After notice and opportunity for the hearing, this consen miy he modilied, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the followiny

(a) Violation of any terms and conditions of this Consent.

(b} Ohtaining this Consent by miscepresentation of fujlure t disclose fully all relevant facts,

(¢} A change in any condition tha reyuires Lemporaey or permunent reductjon or climination of the suthorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
| 2 sa¥ 3wy s .
necessary action will be mitiated against the industry,

For and on behalf of
M.P. Pollution Control Board

\-‘\
B Wi Sadias ' SANYEEV KUMAR MEHRA
rganic Authentication on AADHAR from UIDAI Server) - Regional Officer

AV # GDT7YIT184
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ENVIRONMENTAL COMPENSATION ON STONE MINE

i

Name of Siding:- M/s Scons Infrastructure pvt. Ltd. Stone Mine, (Prop. Mr. Shiv Kumar Bansal),
Khasra No. 777/2, 779/2 and 775 Total Area 2.943 Ha. Bhamraha-2 Village,
Reohari Tehsil of Shahdol District (M.P).

Violations Observed:-

M/s Scons Infrastructure pvt. Ltd., (Prop. Mr. Shiv Kumar Bansal), has obtained Theoretical
permission from Collector Office (Mining Section), Shahdol vide order dated 06.01.2023 far
mining of stone at Khasra No. 777/2, 779/2 and 775 Total Area 2.943 Ha, Bhamraha-2 village,
Beohari Tehsil of Shahdol District (M.P), for use in construction of Rewa-Beohari-Tetkamod and
baghwar canal bridge road. Project Proponent has not obtained consent from M.P Poilution
Control Board and has started the mining activity. M.P Pollution Control Board, Regional Office
Shahdo! has issued letter 10 M/s Scons Infrastructure Pvt. Ltd. for obtaining consent for mining
and crushing activity under Water (Prevention & Control of pollution) Act 1974 and Air
(Prevention & Control of Pollution) Act 1981 on dated 27.04.2023. Later MPPCB, Shahdol also
issued Notice U/s 31 ‘A" of Air (Prevention & Control of Pollution) Act 1981 on dated
01.05.2023. Management has recently obtained EC from SEIAA, Bhopal vide 1D No.
EC23B001MP140093 dated 06.04.2023.

Calculation of Environmental Cornpensation

eormula = PIX NXSXRX LE where: - Pl — Pollution Index of Industrial Sector
N — Number of days of violation took place
S — Factor for Scale of Operation
R — A factor in Rupee for EC
LF — Location Factor '
in case of above mine: - scale = Small & Sector = Red, therefore:-
pl=280 -
N = 22 days (from 27.04.2023 to 18.05.2023)
S=05
R = 250 Rs.
lF=1
EC:80X22K0.5X250X1
= Rs. 2,20,000‘00

Total Amount of EC = Rs. 2,20,000.00 {Two lLakhs Twenty Thousand Rupees Only)
Note: - Above EC is calculated on the basis of CPCB guideline/methodo!aﬂ , copy of which is

ED

enclosed.
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Remarks:-
> In light of Various Order of Hon'ble NGT MPPCB, Head Office has issued instructions to

e
Regional Officer's to submit proposal for Environmental Compensation in case of

pollution issues,
> In view of public interest and safeguard of environment, this proposal is prepared and

recommended, so that the management shall take necessary and effective steps for
taking necessary steps in compliance of Air/Water Acts and installation of pollution

control arrangements,
~ Fencing is also not seen around pheriphery of Mine Boundary.

~ Mine Management has not applied for CTO

Reference of letter:-
This office letter no. 225 A dated 27/04/2023 issued to mine management.

> " Notice U/s 31 A of Air (Prevention and Control of Pollution) Act 1981 dated 01/05/2023
» Clouser Order U/s 31 A of Air (Prevention and Control of Pollution) Act 1981 dated

'd

T
&

18/05/2023
Copy Enclosed. \Jﬁ /

V) <y &
,}* [V A rf lx /
B.M. Patel SE( Mehra
Ir. Scientist Regional Officer
MPPCB, Shahdol

MPPCB, Shahdol




ANNEXVRE-22

e [.m i FE 7“;‘?‘"
forornt g{?ﬁat f::;‘fl W&w
t ‘ H HEl

T U e gy gorr N3 Rt e@AA 484001 ([@FY)

E mai!:r(.)pcbshahﬁéai@gmai?mm

:;h; a4y /81t Arestw, 2023 wpste, Rt 10120

wed A WIS &Ra aftew, Siva da e @ wmer s i Rig e @
g USTISE YR BHIG 31 /2023 R 28.04.2023

- TR IS wRT i, S d9 Wioe @ e S o e
TE B TMRBT & MUR R GI0 FHE 31 /2023 [ETF 28.04.2023 T
e @1 <liem dedlid & Yo g @ie @ sfara TTH—RE ¥ @R
BHID 777/2 TG 779/2 AT 775 & ENT U 3 maewR oRE ¥ sidufie
®Y F ASHT B O @ B, Vald 59 @I B g Y UTEE B IR HRE
® TH H yHIRE R AIRGRa Ry T W (wgwer P qer frs)
HATTH 1974 & U7 25, 26 U aTY (g@Yr farer wem o) i
1981 @ gRT 21 & d&d AU, Yg99 {999 98 9§ o9 Ry o6 e
A (Consent to Establisment) U8 Hameld = (Consent to Operate)
UTe 7B B OUE & | o YTe B B uRvey ¥ e gey IorEay -
1. 9 oafog & 399 WF geredr ufel ¥ R¥F® 10052023 F

wITgA FHfd (Consent to Establisment) 29 fddd sifvemg» wmaes ura
TET 3T o |
2. & 39T g4 B N1 SRR @) T TR B AN Ieg ARIAY, TEAR

& R foraRer &R g9 20072008 & ARE wE iy Ry w9 B g

Preor a1 @ SegA Bg WAre™ W (Consant to Operate) ST 89 @

SURIG B @WeEl P gaed e @ it gR1 e ur o

ST | o -

3. yzwor PrgFe @8 @ o W (Consent o Establisment T

‘H‘IT% (Consent to Opﬁ?rafe) yrd fBY famr aud h i UL

ddAnes 1a 2no2



Ee

+

S LIFE 7
e LR D
% gfter e \’”“/é? Liteptyle For ang{a;&m

wfaferd:-

AR gwor RrerEor &g
I U WS A gaw A forem 0B 484001 (FY)

E mail:ropcbshahado!@gmail.com

a%mmmwﬁ%ﬁm@@?qzﬁwq‘fzﬁwmc‘nﬁifﬁlww
A A GBS g T 1 A g Sk R T 2

.mmmmwwmsﬁmwmﬁwm

fo. @ S B T Az e omy ¥ T v aRRRE @ T o
%Wﬁ?%aﬁmﬁwﬁﬁwaﬁéﬁwm
(Consent to Establisment) v e =y (Consent to Operate) U<

X I B, Ry gweT amuen Sad o1
_ . _ TR dIR HITel. grRT
81 forar mar &

I B e & aRoremnt vd A 9w e gR W
e T ol & oRurert qen a7 A § oofeg B9 aren
afeTet @ giera o8 Suges vl B & 5 AW, e e 9 @
W?‘g’ AT WA (Consent to Operate) TR 89 & IUxid &1 WeEH
JeUd! F geidsie fic o 9N e oR, Rl f5 som e are
QIRYETAT | AT BT ULl Horge) & @] I 9D |

o

.'%rtmﬁ
UHASE 4 oo, /ABYAEY/ RS 2023 RS REE 1L/ =

1- HY Bodex AEIGAT, RTeT doider dRad, SRGY AId, IESd [@H)
F SR AEEIG TASNEL © GHT T W T adR WifN @ aily wee
It @ graq Uolleg YeRY @ ey H IRt uitd|

|
) o 8P i

C\

|

G .

dd/Hms 19 2003



